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Mr. 	N .R Routray .L d. C'unsti fr the 

applicant and Mr. KOiha, Ld, Standing Counsel açpearirig 

for the Rcspondent4ailways on whom a copy of this (J.A. 

has ar.eady been served. 

2 	By filing this (.)A, the applicwi.t has sought for 

the :k"ilowing relief: 

44FF direct the Respondents to grant 
2 financial upgradation under the 
M 	C P &heme w e F 1 09 20(8 to PJkI 
Rs 	200202O0/- with G P-Rs. 42004 and 
release the differential arrear sa'ary. 

Arid pass any .her ordcT. 

3. 	Vd.c 	raph-9 ;he apphc:iii.1 has also prayed 

fl 	CTflT TC!i c f tc 	r1 .rt 1i . 	pon.dents to thspse of the 

peridmg repitentation as at A:rniexu:re-A/4 dated 1$M4.2011. 

4 	Srnce the representation of the applicant as at 

AlirieN,urc-A14 pendin,g with Respondent No.2, we, at this 

'rmc Trnf 



1 	 \: 

ii pt:nLwg .tptc. entatio and pass d reasoned order 

within 60 days from the date of receipt of copy of this order. 

in case, the competent authority. hnds that the 

apphcnt !l.tC 	 'r-. J4 i 

1 	 )¼ 

.t.t1J 	' nt tci 	.1 	f 	 -'.r 	w 

icdtup t thc appb.can. 

With the above observation and direction, the 

uI.A 	p;;cd IU 

0.A., to Respondeiit Nos. 2, 3 and 4 by Speed Post at the cost 

of the applicant. L.d. Counsel for the applicant undertakes to 

deposit the postal requisites by tomorrow, 1. e 2203.2012. 

8. 	Free copies of this order he handed over to the 

Ld. (o iie (r t}.e 171T. 


